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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDEZRABAD BENCHiHYDERﬁBRD

M.A . ND.724/95
o in
0.8.60.305/93
Batween: Date of Order: 08.12.95.
M.Subrahmanyam .
e Applicant, '
And

1. The General Manager,
South Central Rajilway,
Sscunderabad.,

2, The Chief Personnel 0fficer,
Snuth Fantral Railuey,

L T B R

. The Chief © mmercial Suparlntandent,
South Central Railway, 3scunderabad,

4., The Senior Divisional Personnsl Officer,
South Central Railuay, Guntakal.

South “entral Railuay,
Guntakal.

+ s sRESpONdenta,

*n

Counsel for the Applicant Mr.S.Ramakrishna Rac

Counszel for the Respondents Mr.K.Ramuloe, Addl.CGSC.

CDORAM:

THE HON*BLE SHRIA.B.GORTHI MEMBER (A)
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vontde..
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To

' 1. The General rManager, South Central Railway,
' Secunderabad.,

i 2. The Chief Personnel UfFlcer:%%uth Central ?ailuay,
5 Railnilsyam, %jcunderabad.
3. {The_CHief Commercial Superintemdent,

South Central Rajluay, Secundarabad.

4. The Senior Divisional Personnel Officer,
! South Central Railway, Secunderabad.

S5« The Divisio nal Railway Manageser,
Sputh Central Rajilway, Guntakal,

6. One copy to Mr.S.Ramekrishna Rao,Adyocate, CAT,Hyderabad,
7. One copy to Mr(K.ﬂamuloo, Addl.CG5C,CAT,Hyderabad.
! 8. One copy tu Likrary, CAT,Hyderatiad,

9. Cne apare cogy.
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M.A. 724/95
in : , S
0.A, 305/93. ‘ Dt. of Decisiion : 08-12~-95.
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DRDER
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! As per Hon"ble Shri A.B, Gorthi, Member (Admn.) " |

€ . ! \
The applicant in the MA prays for a difeqtion
to the rgspondents to implemsntjthe judgement [in DA.305/93.
!

* » - . ’ - - - ’ *

: |
2 Learned standing counssl for the respondents has

- H

stated that in compliance with the said judgement he
|
ralhuay authorities already ggcided. to sgreentng the

applicant for regukr absorption on 19-12-395. ' Learned
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vcaunsql P&?'gngmappllcant has sﬁougjme a letter dated
e

ISt~ =i
01-12-1995 issued by the DluiEIﬁﬁZi Gffice, Euntakal

which shows that there are four yacancies on Thirupathi

and that the applicant is at Serial No.3 in the list of

candidates to be absorbéd at Thirupathi. It is thus ' T
obvious that unless found to be otherwise unfit for

absorption the applicant would bes abserbed at Thirupathi

in one of the yacancies already existing. As ordsrs havs
|

been issusd for sgresning for pegular absorptLon this MA
of : i

is dlSpdsdeplthout any further orders. ‘

_;i PAN
“<h.B. Gorb } o
Nember(Admn

r“ l  Dated : Tha 08th December 1995. | ,”””““
" (Dictsted in Opan Court) | '
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